
CenirsH hdiTi-'irnstratvvo Tribunal
ir^' Frincioal Sench; New DeVhi

OA 563/97

New Delhi this the I'Uh day of May 1997.

Hon'ble Mr N. Sahu, Member (A)

Chetan Pi-asad -

S/o Shri i iarl Dass
p/o Village Carhi
P.O. Kalchii'ia
riodinaqar

Dist. Ghaziabad.(U.P.) .,,Anpl irant=

(Sy advocates Shri R.L.Sethi)

Union of India through

1. The Secretary 6 Director Genei^al
Ordnance Factory Board'
10-A Auckland Road
Calcutta -- 700 001.

2. The General Manaaer
Ordnance Factory

Muradnaaar

Diet. Ghaziabad (U.P.) . . .Resoondents.

(Sy advocatei None)

ORDER (oi-al)

hon'ble Mr M. Sahu, Menibei" (A)

Heard Shri R.L. Sethi, learned counsel for the

applicant.

The applicant's father vras neuTcallv

cJc'categorised on 10.2,95 and he died on 6-2,96. Tht

appl icaiit filed an appeal on 28,2.96 to the Secretary t

Director General, Ordnance Factory Board, imp!coded in

this OA as respondent No.l, stating tlierein the p;;n._irinue

backciround of his family and pleading for consideration

for coinpassionatc appointment in the Ordnance Facto'v o''

Muradragarn It is also noticed that the appl 'cant's

deceased fathei" had earlier applied for compassioiiste

apDointinent wheii he isss alive, Tl iat i-eoncst w.a<: turned
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down bv Arinexui-8 ft-2 1 otter. The qr ievancc

the applicant is that his appeal dated 2b.2.96 has ru

been disposed of by resoondent No.l. 1 aaree wnh ti

or

1 earned counsel that after the death of the fath
4, Li

responsibVI ity had fallen on the applicant to look after

the family and certain facts which were not pl3C<=u

properly and considered by the authorities nave boen

narrated in detail in the petition dated 28.2.9b. As the

cause of comoassionate appointment arose on the death ot

the father, the petition filed bv the applicant has to be

considered afresh. In the circumstances, this oeLition

can be disposed of by issuing an appropriate direction to

the Raspondant No.l,

2. Respondent No.l, Secretary S Director

Ordnance t ac to rv Board;, 10-A. ocuklano pcu.rnj, Co.ci.-ii'.d

700 OGl shal l consider and disDose of the aooeal dated

23.2.96 filed before him after the dsniise of the

appl icant's father afresh in accordance wi ih the

guide!ines prescribed tor the purpose ot compass lonaLc

appointment viithin a period ot three months trom the date

of i'sceipt of 3 copy of this orde^- rhs OA IS disposed

of.
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